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Another
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Hon'ble Judges: Spankie, J; Pearson, ]
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Judgement

Pearson, J.

The amount of the bond consisted of two items, viz., Rs. 1,650, principal, and Rs.
350, interest in advance at the rate of two per cent, per mensem for the period
between the date of the bond and the 16th February 1870, the date on which it was
stipualted that the whole amount of Rs. 2,000 should be paid. The provision that, in
default of payment on the date stipulated, interest on the whole amount of Rs. 2,000
should be paid at the rate of two per cent. per mensem from the date of the
execution of the bond was so far penal that in effect it more than doubled the rate
of interest for the period above mentioned. That penalty ought not, in our opinion,
to be enforced. The rate of two per cent. per mensem is not so unusual as to be
unreasonable. (The judgment then proceeded to determine what sum was due to
the plaintiff).
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